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MR. DEPUTY-SPEAKER: The
question is:

“That the Schedule, as amend-
ed, stand part aof the Bill.”

The motion was adopted.

The Schedule, as amended, was added
to the Bill.

Clause 1,—Short Title and Com-
mencement

Amendment made
Page 2,—
for lines 9 and 10, substitute—

“{%) It shall be deemed to have
come into force on the 23rd day
of June, 1981.” (12).

(Shri Charanjit Chanana)

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 1, as amended, stand
part o the Bill.”

The motion was adopted.

Clause 1, as amended, was added to
the Bill.

MR. DEPUTY SPEAKER: The
question is:

“That the Enacting Formula the
Preamble and the Title gtand part of
the Bill.”

The motion was adopted.

The Enacting Formula, the Preamble
and the Title were added to the Bill.

SHRI CHARANJIT CHANANA: I
beg to move:

“That the Bill, ag amended, be
passed.”

MR. DEPUTY SPEAKER: The
question is:

“That the Bill as
passed.”
The motion was adopted.

amended, be

AUGUST 27, 1881
and Transfer of Undertakings) Ihll

Ltd. (Acquisition 368

17,22 hrs

SALARY, ALLOWANCES AND PEN-

SION OF MEMBERS OF PARLIA-

MENT (AMENDMENT) BILL—
Contd.

MR. DEPUTY-SPEAKER: We will
now take up further consideration of
Salary, Allowances and Pension of
Members of Parliament (Amend-
ment) Bill.

Shri Ramavatar Shastri was on his
legs. The total time allotted iz one
hour. We have exhausted 42 minutes.
We have to see that we complete it
within one hour. Shri Ramavatar
Shastri.

ot YT we: (CET) o
IJqTEHET oY, GUT I aqew, WS 4T
Tus fauas o7 |F@IT F 1954
FHTAT 9T, S ¥ qWEE ¥ & 5y
oF QT a1 gves fEgne snaT s
2 | = fagus & fedt w1 weriE Wy
& @war | afes T fadus w1 awdw
T g ¥ fier a1 S FT LT E )

1
2
:
!
4
3

¥ % ® ag frdwa @ wgw fa
W ER & Qe § o @ W
e ¥ wr G ¥ o foi o sl g
Tt o8 7t g€ ¥, Frr wwy wq ¥
T war FAitE 1970 H A IF AUT F¥
qutH war of, sSwdr g wid,
g NG A oawr ® frafee
w fear o< 15 A9 vger fawfi a7
faar & oY AR T TRA AT GTH



469 Malary, Allowances BHADRA b, 1903 (SAKA)

and Pengion of 870,

Members of Parliament (Amendment) Bill

frq q=eq {7 T WY 4 W oY fw
SR WA S H WA K CF A0 I
qaey 4§t W, 9+ T I T
FARTAT TS T § THT THAT AT
EagEH W@ ARA E T WA &
1979 # =i wxor fag & & S awr
w Wi Ffar 1 sa ¥ 7 &7 wTem
oA T WA q I4 FT Wi F4T FHYL 9@,
4T %9 477 & WT FH FT ORWA(
& wgy & 1 F gwweT § fw oo &r
T q% o Wi i g amm ¥
ST SiHgr ®Y WA Fi, 9A F7 AIW
59 giear & Fuw w7 ghaar & dfea
<@ "X 57+ a1 5 ¥ & 60 fax
A & @yr ) @A Tifge, @ d
FT @ FL g1 =Frigq )

g€ qe & @y wgAT g g
WEYd HEE-HEET FT AT 300 § 500
W o 9N9 ¥ W@ & T &7 agwr
wrfgq | WpET dag-awedt ¥ a1 wowr
a3t foran, &fes St F=me oqd aeea €,
I+ *v afe ¥ W qfg *v st sfge
TG 300%TT 500 % GHTH{ W «BC |
wga fora wwR adw= gEwii & fag
g <& &, IO TFC A geedi *
forg ot a3 < & 1 st WY Weegd wEER
& S ar ug IfF W 9T W s
& sirgfr

da % % ug wgr wgar § fw
R Woqd  Teed ¥ OF age ¥
gaea § A1 AT GHH WY §
wie fogiy  waomar @uw § aga
FEg & qrg W faar & wee S
Fa-NA N AT FOH Y, 99
g aEa & fv 500 ®4X ¥ wiuw
1€ T #d ¥ qFaT, 72 wrer @
oA | X G F @Y G TaTAT
dure |41, Y wagd dow qEey o §,
B T T -Gy aE Jue o8
faa @ & 1 ww @@ wwT G

wwew g R WY s dfme
TE o & wfaerd s g o
g waw H Wt faavaw g, swa
QA Fwa e & § Afew dow
e F Wedwn @ fred @,
Ffes  AIE-ERER w7 wrdET-
fr-gear-dem A8 frerdt 1 wE-
fag woR Qa1 wIm Fon g
fo zamt Wt TadEET-SATHr-gETE-
Tom fra a9\ Wy § fr gQar
o ¥ 3o wed - g
g1 quw ¥ fasdr ? gawr o
@R # faF@ar afgg | wmr
Twm wer ¥ HTOH) W g ar A
gaw § f& zaw adec-afee-
gEA-gfa”’ FC v § g Sww
w1 WA qET d@ o wE oy
afer, swrafas mw & sy & o
wrE  wfs-
fora wfy-
wifal 9 o § qaus §
FEFT GHEW W ) T

-

-

T yw & 500 F Ay WY
Wt agwT ‘"&%Wi?wmiﬁiﬁ
F R M WYX S4T 5 wToe
HUT §, IaF WGEI WY F 4%
e |

=Y oo W waf  (wenge) ;W)
Wt St W Fg @ U, I A9 Yy,
JAXT WA ¥ F QO q @ 9gHa
g) & @h wimr ¥ ™ A
AT ATAT § | IF WwdHT T3 et
® Qg T auwar g 5 oqow
e st weififas wear & # 7dw
B £ 1 o9 "= an & e T
Afer @ & ST @1 F@ go
wrw foar § | qgdr, gadr Wi frad
WF FW § IAEr G F agw
SR AT I WX WIC ¥ o S
Qe aff & o g7 w¢ Mo R



1 Salary, Allowences AUGUST 27, 1981 and’ Pension of 372
37 e Al xmbﬁf of Parliament (Amandment) Bill

[t w7 w= 7ai]

ga® el 9C firar @ gwar 9T
$ O, AF aay 97w e
©IYFIE T qIH I1T—

‘MR. DEPUTY SPEAKER: What-
£ver it is, some people are going to
bé benefited, Why do you oppose it?
For everything you being in political
motivation.

AN HON. MEMBER: Why deprive
others?

MR. DEPUTY SPEAKER: Some
pedple are getting it, some concession.
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
ARTMENT OF PARL{AMEN-
TARY AFFAIRS (SHRI P. VENEKA-
TASUBBAIAH): Mr. Deputy Spea-
ker, Sir, unfortunately thiz Bill was
qtting postponed from time to time.
re are severa]l Hon. Members, ex-
Mem ers oy Parliament, who will get
the benefit of this ill. So, I was
very anxious that Bill should go
ough so that those people, those
~-Members of Parliament, could get
the bepefit of this Act.

I entirely agrpe with Shri Ram-
avatar Shastri's sentiments, His is an
overnight speech. He was speaking
on previous occasion also. He made
eortain valuable suggestioms. Some
Hen. Mambers have gid that this Bill
hap besn brought with a pelitical
mative. I sirongly repudiate thejr
wllegafion. It iz Mrs. Gandhi who
recognised the freedem-fighters and
granted pension to them. The free-
Gem-fighters aye in all Partiss. The
Mtustriows emmln & provided by
Mr. RBeosveder Hbhacsiei himseslt whe
is aldling Dallers W®. ..

s GW WX &4t "R OF 4
FE Y 3 qaes g 7

MR. DEPUTY-SPEAKER: He is
not yielding.

SHR; P. VENKATASUBBAIAH:
The illustrious example is Mr, Ram-
avatar Shastri, the freedom-fighter,
who fought for the emancipation of
the country. He is g freedom-fighter
sitting before us. Government has
not deprived him of the freedom-
fighter’s pension. So, to say that it
is po.itically-motivated is far from
correct,

W AR ww ¥Al : AN s5AY
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MR. DEPUTY-SPEAKER: You
have already spoken. If you are
getting up hke this every now and
then, how ean he reply? Should he
not reply to the points raised?
Please sit down. This is not the way
how we should conduct ourselves in
Parliament. Would you not like to
hear the Government's point of view?

SHRI P. VENKATASUBBAIAH:
Another point mate by Mr. Ramavatar
Shastri is with regard to the difficulty
that is being faced by such of those
freedom-fighiters who are ex-Mem-~
bers of Parliament also Recently
I had convened a meeting of our
Secrétary, Department of Parliamen-
fary Affairs, and the concerned Joint
Secretary in the Ministry of Home
Affairs to see whether any way can
be found out without having the
trouble of coming before the House
t6 amend the Act. Shri Ramavatar
Shastri has suggested that ‘pension’
ean be substituted by anocfher word.
We are sétually worklng on thet' We
hope that a wiy-out w Bg found
totwithiétanding some af the ob
el are pet-forward by the Biregu-
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{Shri P. Venkatasubbaiah]

Hon. Members, when this Bill was
discussed, have placed several points
of view before this hon. House, 1 will
stary with Mr. Bapusahab Parulekar. ..

SHR1 JYOTIRMOY BOSU: The
Department does not function.

SHR] P. VENKATASUBBAIAH:
Oniy with the stimulation given by
Mr. Jyotirmoy Bosu it functions!

Shri Bapusaheb Parulekar has said
that the pension that 1s being given
in Western countries starts only when
the Member is 60 or 65 years of age.
He has said that, if a Member of
Parliament in our country is elected
at the age of 26 years and if he retires
as a Member at the gge of 30 years,
then throughout his life he will be
entitled to the pension. We cannot
compare the conditions in the Western
countries with those in our country.
After all, our life expectancy has nbw
only gone up to 52. Therefore, we
should not compare ourselves with the
conditions  prevailing in Western
countries.

Another suggestion he has made is
that an ex-M.P. gets his galary or is
entitled to any remuneration from the
Central/State Government. Section
8(a) (ii) and (iii) of the Act restricts
the entitlement of pension in cases
where an ex-M.P. gets his salary or
is entitled to any remuneration from
the Central/State Government,

>>a

A suggestion has been made by the
hon. Member to restrict the ponsion of
former Maharajas and High Court
judges. Every Member of parliament
is enjoying the same rights and privi-
leges ag a Member of Parliament, but
if there are former Maharajas and
judges who become Members of
Parliament, this is a matter which has
to be considered. But, in my per-
sonal opnion, I would only say this:
there are several freedem-fighters,
whwv are well-off, who refused to take
pensfon from the Government even
though the pensions were sanctioned.
In Andhra Pradesh, T know when the
land nad peen allotted to the freedom
fighters, there were illustrious people

who gaid that they were well off and
that they did not require the pension
or land given by the Government. So,
there cannot be any discrimination as
between one ex-M.P. and another. I
can only appeal to the good sense that
if they are well-off, they can as well
refuse to take the pension from Gov-
ernment. Sir, my hon. friend, Shri
Namgyal from Jammu and Kashmir
made a very valid point that elections
will be held in that snowbound area
after some time. Shri Vir Bhadra
Singh also comes from a similar area
where after the general elections, the
elections to these constituencies will
be held after five to seven months.
So, they wanted that this anomaly
should pe corrected. They cannot be
discriminated as against other mem-
bers. This Bill is restricted to the
grant of pension. I would only assure
the hon. Members that when Govern-
ment proposes to bring forward &
comprehensive Legislation before the
House, their valid and genuine point
would be taken jnto consideration.

Some other hon. Members have
made some other suggestions. They
are with regard to facilities to be pro-
videq to the Members such as free
steamer facilities to visit Andaman
and Nicobar Islands and free travel
facilities by rail by spouses and also
by other members of the family and
facilities of jeep while touring their
constituencies, improving the condi-
tions of the M.Ps.’ flate, provision of
free furnished accommodation and free
of charge water and electricity facllity
and facility of P.As. These are not
very much relevant to this Bill. As I
have submitted earlier, when Gov-
ernment proposes to bring forward a
comprehensive legislation—one im-
portant thing is that our Parliamentary
Affairs Minister happens to be in charge:
of Works and Housing also and T am
sure he will take note of these facili-
ties to be provided to the hon. Mem-
bers—these will be taken note of.

About the enhancement of pension,
Shri Ramavatar Shastri mentioned
this that since Members' salaries and
allowances have been enhanced, why
not in the same giretch the pension of
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ex-MPs, also be enhanced. On this
point I will not be able {0 say any-
thing. But, these will receive the
necegsary consideration at the appro-
priate time,

With these few words, 1 would re-
quest the hon, Members to adopt this
Bill unanimously. There jis no con-
troversy involved in this Bill. I would
only request them to pass this Bill
unanimously so that our brethern who
were there previously—I know Shri
Ramavatar Shastri had been feeling
and I heard his experience when he
was not & Member of Parliament as to
how this salary of Rs. 500 had helped
him also—may not have the difficul-
ties. I myelf had some experience
though it was for a short time. Though
I was not a Member of Parliament, I
was entitled to Rs. 500/-and 1 had no
difficulties sinde I was getting pension.
The other people feel the difficulties
and so they should pe removed and
we have to see that those members
get salaries ag other Members of
Parliament get. With these few
words, I again request that the Bill
be taken into consideration.

MR. DEPUTY-SPEAKER: The
-question is:

“That the Bill further to amend
the Salary, Allowances and Pension
of Members of Parliament Act, 1954,
as passed by Rajya Sabha, be taken
into consideration.”

The motion was adopted,

MR. DEPUTY-SPEAKER: Now we
shall tgke up Clause by Clause con-
sideration. I think there are amend-
ments te Clause 2, Are you moving?

Clause. 2—Amendment of Section 84

SHRI RAMAVATAR SHASTRI: I
beg to move:

Page 1,—
for lines 11 to 18, substitute—

“Provided that with effect from
the commencement of the Salary,

Allowances and Pension of Mem-
vers of Parliament (Amendment)
Act, 1881, any person who has
seryed &5 a Member of Parliameng
for the life of a particular House
of the People. (Lok Sabha), not-
withstanding the fact that the life
of that House was cut short by
dissolution earlier than filve years
shall wlso be paid a pension of
three hundred Trupees per
mensem.” (1)

SHRI N. K. SHEJWALKAR
(Gwalior): I heg to move:

2. Page 1,—
for lines 11 to 16, substitute—

“Provided that with effect from
the commencement of the Salary,
Allowances and Pension of Mem-
berg of Parliament (Amendment)
Act, 1981 any person who has been
elected to Parliament gnd during
his first term of Parliament mem-
bership has not been able to coms-
plete the minimum period of five
yearg either due to the premature
dissolution of Lok Sabha or due to
any gther reason beyond his con-
trol, shall also he paid a pension
of three hundred rupeeg per
mengsem.” (2)

SHRI PHOOL CHAND VARMA: I
beg to move:

Page 1, lineg 14 and 15—

for “for a period which falls short
of five years by not more than sixty
daysu

Substitute—

“for a term of Lok Sabha even if

it falls short of five years by any
period whatsoever.” (3)

it TrATRATE WA ca% W1 faaaw
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MR, DEPUTY-SPEAKER: Mr,
Shejwalkar—if you read the amend-
ment, it will be sufficient. Please
help me.

SHRI N, K. SHEJWALKAR: Sir, 1
will not read it. I will just say some-
thing about it. Actually my amend-
ment is this. While this benefit is
being restricteq to persons and MPs.
who are only short of 60 days, my
submission js this. Once he has been
& Member of pPgrliament here for one
%:rm fhis gdvantage should be given to

m. Regarding my yeservations, I
wil} make them clear when this ques-
tion comes up. Sp far as the merits
are concerned, as {y what arhount
should pe given, what amount should
not be given, as to@ Who are the others
and so on, I have my personal reser-
vations regarding the original Act for
giving pension te Members of Parlim-
ment. But that is a different matter.

Here gne amomaly is there amd it i
this. When it comes to eondonation
of only 60 days, now, that difference
can be made up in two tgrms also
while that is not the intenfion of the
Act. Far example, if g Member, in the
first term completes only 2 years gnd
in the second term does 2 years and 10
months only, even then, be becomes
eligible fop pension secording to the
amendment, hut I don't think this is
the inteption of the present amend-
ment. It j available to a Member who
ig short by 60 days in one term only.
Ang this Bili iy being brought just to
remove that anomaly. When
a Parliament Member is elected he
takes his oath, after that pp then con-
tinues to be a Member till the ne=xt
eleetion. Therefore, it is meant for
one term. ¢ iz not meant for two
terms, But by this amendment it will
be for fwo térms. Thig is the thing
which I want to bring to the notice of
the hon. Minister. You can put it
in the way you like, but that jg not the
intention of the Act as I see it.

The gecomd point which I am press—
ing js this. After all, why meke it
60 days? Why not enake it one year?
What is the purpose of condonifig
these 60 days? There must he some
reason for it. My reasoning is that for
np fault of the Member if his term is
shortened, he shauld be given the
benefit of minimum pensfon. But that
has not been made clear. Therefore,
I am pressing my amendment which I
have already moved. And I request
the hen. Minister to ecomsider my
samendment seriously and accept the
game. With these werds I conclude.
Thank you.

Wt @N de it ¢ Idferm. wdnls,
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SHRI P. VENKATASUBBAIAH:
lSir, this pomnt has been made time and
huam About 60 days, we have al-
} ready explaineg that g line hes to be
‘ drawn somewhere. Even with regard

;

. to the ganttion 6% pension to the free-
* dom fighters, we have kept

the limit
of six months in prison. Then only
they afe &ntitled to have pengion, In
this connection I may again quote
what Mr, Raghuramish, thHe then
Mligister of Parliamentary Affairs had
sa

“Mr. Indrajit Gupta and his
friéndg were asking what about the
Members of the 1967-71 Lok Saphae?
My great sympathieg gre with ¢hem:
we fully gympathise with them.
There is a difficulty here. There
must be a Hmit somewhere. Even
in the case of frepdom hters the
normal rute ig that one ﬁ
been in prison for six moitis.
what hgppeps 10 the person who wag
in the prison for three months only?
A line must be drawn semibwhere.
Suppose God save this country—in
the year 2000 A.D, Parliament is
dissolved after {wo days, then what
happens? If 1 say °‘for a ferm’
irrespective of the number of years,
that means, for twp days glso, you
will have tp pay life-time pensicm
That wi]l] not happen in our life-
time because we ure stable, we are
selected by intelligent people and
we continue for a Jong time. But it
can happen theoretically. There-
fore, a line must be drawn some-
where.”

So, thig is the answer I can give by
quoting Mr. Raghuramigh. A has
to be drawn some where and there-
fore here this period of 60 days has
been put.

SHRI N. K. SHEJWALKAR: Sir,
the Member js not responsible for that.
Suppose in Assam elections are not
being held now. But tomarmw if elec.
tions are held, the elected Men}bers
will be deprived of this benefif.
woulg therfore request you to eon-li-
der my amendment.

MR. DEPUTY-SPEAKER: | will
row put togethey all the Amentdments
to Clauge 2 to the vote of the House.
Amendments Nos, 1, 2 and 8 were put

and negatived.
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MR. DEPUTY-SPEAKER: The
question is:

“That Clause 2 stand part of the
Bill.’8

The motiong was adopted.
Clause 2 was udded to the Bill,

Clause 1, the Enacting Formula and
the Title were added tp the Bill

SHRI p. VENKATASUBBAIAH: I
beg to move:

“That the Bill be passed.”

MR. DEPUTY-SPEAKER. The
question jis:

“That the Bil] be passed.”
The motion was adopted.

—

17. 54 hrs.
ANTI-APAR' ITED
NATIONS CO! ON)
BILL—Contd.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): I beg to move:

“That the Bill to give effect to the
International Convention on the
Suppression and Punishment of the
Crime of Apartheid, be taken into
consideration.”

Sir, the purpose of this Bill is to
give effect to the provisions of the
Internationa] Convention on the Sup-
Pression and Punishment of the Crime
of Apartheid of 1978, to which India
acceded with effect from 22nd October,
1977, in particular {o Articlegs II and
II1 thereof ag set out in the Schedule
to the Bill, which respectively define
the crime of Apartheid and apply in-
ternationml criminal responsibility,
irrespective of the motives involved,
to individuals, members of organisa-
tions, institutions, etc. who commit
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the said crime, The Bill also seeks to
make the commission of the said crime
Punishable with death or imprison-
ment and flne.

The Hon'ble Members may recall
that the Convention and the Suppres-
sion and Punishment of the Crime of
Apartheiq wag approved by the Uniteg
Nations General Assembly on 30th
November, 1973 by 91 votes in favour,
4 against with 26 abstentions. India
voted in favour of its adoption. The
Convention has entered int, force on
18th July, 1976.

Ag g corollary to this, we had to
pass a legislation in thig country
adopting the Convention.

A Bill known as Anti-Apartheid
(United Nations Convention) Bill
1978 was earlier introdi#ed in the
Lok Sabha on 23rd November, 1978
which was then gdmitteq for consi-
deration and passing by the Lok
Sabha. However, the lLok Sabha
could not proceed with that Bill dur-
ing its sessions in 1978 and 1979 due to
its heavy schedule. The Bil] lapseq ag
a result of dissolution of the Sixth
Lok Sabha in 1979. Hence the Bill
was introduceq again in Lok Sabha
on November 27, 1980 and needs to be
considered by Parliament during the
present session.

In fact, even in the last session we
tried our best to get it accommodated,
but, again, because of the heavy sche-
dule, we could notdoso. Iam glad
that now we are able to accommo-
date this Bill during this session, This
is an entirely non-controversial Bill
and also something which is totally
in line with the policy of the Govern-
ment; not only the policy, but what-
ever we have been doing in pursuance
of this policy in international for a is
in line with this Bill. I would there-
fore, like the House to consider this
Bill and pass it unanimously. There
seem to be no amendments also ex-
cept the consequential amendments
to be moved by me in order to change
©1980” to “1981" ang ‘thirty first’
to ‘thirty second.



